339 Petition Presented

[Mr. George Fernandes]

total number of gangmen? What are
their routine duties and what kind of
a special patrolling on which Super-
intendent of Police has to supervise,
because I am assuming that Assam
must be having 50 or 100 Superinten-
dents of Police at the various district
levels and at the various divisional
levels there are a number of Superin-
tendents of Police. Precisely, who is
the officer who has been put in charge
of this operaion?

MR. DEPUTY-SPEAKER: You rep-
ly only to the questions,

(Interruptions)

SHRI CHANDRA SHEKAR SINGH:
{Interruptions), You have not set up
proper example, All the Members
feel it.
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PETTION RE SALES PROMOTION
EMPLOYEES (CONDITIONS OF
SERVISE) AMENDMENT BILL, 1980

SHRI AJIT KUMAR SAHA (Vish-
nupur): I beg to present a petition
signed by Shri Jnan Sankar Majum-
dar and Shri R. Handa regarding the

Sales Promtion Employees (Condi-
tiong of Service) Amendment Bill,
1980,

14.54 hrs,

CONSTITUTION  (FORTY-SIXTH

AMENDMENT) BILL*
THE MINISTER OF FINANCE

-(SHRI R. VENKATARAMAN): I beg

to move for leave to introduce a Bill
further to amend the Constitution of
India,

MR. DEPUTY-SPEAKER: The
auestion is:

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India."

The motion was adopted.

SHRI R, VENKATARAMAN: 1 in-
troducet of the Bill,

*Publisheq in Gazette of India
Extraordinary, Part II, section 2,
dated 3-4-1981,

+Introduced with the recommen.
dation of the President,




